CENTRAL ADMIN ISTRAT IVE TRIBUNAL
BAVGALORE BENCH

Second Floor,
Commercial Complex,
Indirenagar,
BANGALORE - 560 030.

Dated: 6 APR 1995

APPLICATION NO. 230 of 1995.

APPLICANTS: Sri.R.Shanmugam,Harihar.
- V/S.

RESPINDENTS: The Secretary,Ministry of Railways,
: New Delhi and others.,

To
1. - Sri.M.S.Anandaramu,Advocate,
No.27,Chandrasekhar Complex,
First Main,First Floor, ‘
Gandhinagar,Bangalore-560009.
2. Smt .M.V.Nirmala,Advocate,

No.53, N.S.Iyengar Street,
Seshadripuram,Bangalore-20.

Subject:~ Ferwarding copies of the Orders passed by the
Central Administrative Tribunal,Bangalore-38.
' LT LTl e XK '

_.'A’Pleas:e find '.chcios;a herewith 2 copy of the Order/
Stay Crder/Intcrim Order, passed by this Tribunal in the above
mentioned application(s) cn_ 30-03-1995." ‘
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‘ CLENTRAL ADAINISTRATIVE TRIBUNAL: BANGALURE BENCI:BANGALORE
ORIGINAL APPLICATIQN NUMBER 230 OF 1995

THURSDAY, THIS THE 30Tii DAY OF HARCil,1995.

flr.Justice P.x.Shyamsundar, Vice-Chairman.
dir. T.V.Ramanan, .. bember?A)
K.Shanmugam,

S/0 V.Rajagopal, Aged about
29 years, working as Inspector of Works ‘

(IOW), Office of the Deputy Chief
Engineer {Construction}, Davangere,
Southern Railways and residing at |
C/o Venkateshwaran, 10w, No.23-B,

Railway Quarters, '

darihar. .. Applicant.

{by Advocate Sihri ii.S.Anandaramu)

V.

1.  The Union of India
represented by its Secretary,
filnistry of Railways,

New Delhi.

2. The Chief Personnel Officer,
Southern Railways, fFadras.

3. The Chief Engineer, Southern
'~ Railways, radras,
4, The Senior Personnel Officer,
Southern Railways, Bangaloe
Cantonument, Bangalore.

5. The Chief Engineer, (Construction},
Southern Railways,

Bapgalore Cantogment,

bBangalore.

0.  The Deputy Chief Engineer,
{Construction), Seuthern Kailways,
"Davanyere. .. Respondents.

(By Standing Counsel Smt. i.V.inirmala:

ORDER 7

“Nir.Justice P.K.Shyamsundar,Vice=Chairmani~ = -
WeXhave heard ir.:i.S.Ananda Ramu, learned counsel for ‘the
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applicant and Smt. ~.V.Nirmala, learned Standing Counsel fo’ s

the railway administration and propose to dispose of this appli-

cation at the admission stage itself.

2. This is all about the Railway administrations reluctance

to put back the applicant to his original position in Palghat

division to which place he appears to have been so greatly
attached. He wants to immediately go back to Palghat Division.
He says, he was brought to Bangalore Division on the specific
assurance that he would be sent back to his original position.
According to him, the assignhent given to him at Bangalore Divi-
sion having been coiipleted he wants the administration to honour

its coumamitment by sending him back to Palghat Division.

3. We understand from the pleadings filed in this applica-
tioa on benalf of the administration that they are not averse
to send back the applicant to Palghat division after the purpose
for which he had been brought to Bangalore Division stood fulfil-
led. The department tells us and is also borne out from the
counter statement filed herein that the project ~  Chitradurga
gauge conversion - is now approaching completion and will
probably be "completed in the next couple of wmonths and that
thereafter the administration will be happy to send the applicant

back to Pal;hat Uivision.

4. 5ri Ananda Ramu subiits tnat Cnitradurga gauge conversion
is already over on 3lst October,1Y94 and that as many as 21

surplus staff are here in bBangalore Division doing notning.

5. bBe tnat as it may, we direct the Railway adainistration

to send the applicant back to Palghat division within 4 months

from the date of this order, if not earlier. According to tuae

Railway administration, the applicant occupies nuaver one posi-
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tion in the prospective transfer list. If that is S0, within

4 months period dead line the applicant may be sent back to

Palghat DiVision’if not earlier.

0. Application is accordingly disposed off finally. Qo i

costs.
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